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in a.position, to glve any directives, because
the cases are before the Supreme Court,
but we have spoken with-the Custodians
and others and we have given our views and
advice, This is also included in it.

AN HON. MEMBER : What is the
advice given ?

SHRIMATI INDIRA GANDHI : I
have spoken about it here earlier as to when
credit should be given. Export is a part of
it, I bave also said that credit should be
given to help the weaker sections of the

population such as farmers, smal-scale
industrialists etc.
SHRI PILOO MODY : Am I also

included ?

SHRIMATI INDIRA GANDHI i Of
course ? .

Shri E. K. NAYANAR : There is
prospect of the gap between exports and
imports being narrowed in the current finan-
clal year. It is due mainly to the decline
in imports, exports recording a rise only
of about 3 per cent against the assumed rate
of 7 per cent. Planners’ calculations may go
wrong if the target of doubling non-traditio-
nal exports in a five year period is not
reached. But it depends on foreign money
being increased. The production of steel
and other vital goods has been stagnant.
Food production target is not achieved.
May I know how far Government can give
assistance to agriculturists and small indus-
tries to Increase production to realise the
export drive and how far foreign banks can
glve assistance for promoting exports ?

SHRI P. C. SETHI: Last year the
growth in exports was of the order of 13
per cent. Itis a fact that in the early
months of this year, exports had risen only
by 3} per cent but we hope to do better in
the later months and may touch a figure of
54 to 6 per cent. But we will have to see
how the positlon improves.

As to the question of assistance to small
exporters, I would like to mention that the
BCGC guarantee has been raised from
66-2/3 per cent t0 90 per cent, That apswers
the question of Shri Somani,
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NSl wETw @nh o FoAwR
A & g Afy qgart @ ofs faata J
97 fare asgat & fou fadw agmar &
o afefees dor @1 afedt &
sgae wfes & sfas Nat N w9 fas
¥ ST ggraar fas q¥ ?

SHRI P, C. SETHI : Credlt facilities
for export purposes is kept under constant
watch and we keep it quite flexible. For
instance, packing paper for tobacco and
leather goods, which were not there, are
included now. Wherever we feel that assis-
tance has to be given, the area is enlarged.

3 SwT @ ¢ seay AP,
A G qY TT 9T F IO g anaw
g1

MR. SPEAKER : No. Next question.

«ff A qEwT AT eTH AAET,
Foar g7 Ay 1 oF @ ag (S
¥ a8 SR QT F g fgar qar
gl a® Gt AR H ST A A
2.

MR. SPEAKER :
has come before you.

Whatever is there

Use of S.D.R. (Special Drawing Rights)

*303, SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that India has
started using the Special Drawing Rights
(paper gold) for easing foreign trade
difficulties ;

(b) if so, the details thereof ; and

(c) if not, the steps which Government
are considering specially during the Fourth
Plan period for a favourable balance aof
trade ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). No, Sir. According to
the decision of the Board of Governors of
the International Monetary Fund, the alloca-
tion of Special Drawing Rights to participa-
ting members will be made only with effect
from January 1, 1970.

Irrespective of Special Drawing Rights,
the Fourth plan aims at narrowing the trade
deficit, by eliminating concessional imports
of food and by achieving a rate of growth
of exports higher than the rate of growth of
imports, Various measures concerning
Increase of agricultural and industrial pro-
duction, export promotion and import sub-
stitution are expected to help in reaching
this objective.

Nt fagass @1 oege mEEd, §
w4 Agiay ¥ stAar wgar g f5 ag
W 33 UzEg F F faeed w0
g st 3§ F swadg a1 glaarg
fergeama #1 faadt a1 aFq smSass
st #Y faadl Y 7 Az @ Ay A
g fe 37 gfaael & gFaa &% A
sfas gfaarg Yaocs A} faqd
MR afsagag & & @ fegam A
W foy f5 gRass gewl #1 ¥
wqys ET UzF ¥ & gfas
gfaad fas 9a & fou frgeam & a9
Fgwa @ g ?

SHRI P. C. SETHI 1 Drawing
from the special Drawing Rihgts would
depend on the quota of the various countries
concerned. It is true that during the
quingnennial review the IMF {s going to
revise this quota. As far as India is
concerned, we have raised the point that
as far as the developing countries are
concerned, while revising these quotas,
special consideration should be given to
developing countries but I may add that
the drawing right would depend upon the
quota that a particular country has. The
Special Drawing Right is a feature which
a country will have to use in order
to improve its payments or reserve
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position.  Therefore, even though the
developing countries will get less as far
as the S, D. R.is concerned as compared
to the developed countries, the need for
them would be only when the reserve
position is not much favourable.

st fyaaex W AN AT A Fav
fF SV g-quly gtgar § oFaqd a@r
FH I3 A6 T qEIA &7 W ITH
FIAT TF TEGT § | AT ITH I 0T
Argar & ST =g g & oar
IR gE goFl F Ty AE @ Aq
FaTE §, |AAC WAST GoFl F A, fF
I & gt Y wEw Am-dfeqs qEE@ A
wF ¥ § 9 Nfrafor qsw W@,
T AR TG F FrOegdSY m’\'é,
@ifF g9 =Y s A @3 f5 <Y 99
qftg Qs § fraar agm ?

SHRI P. C. SETHI: As far as the
export of various items is concerned, this
Is sometimes a part of the bilateral exercise
between the two countries and, therefore,
it could not be a sort of agreement through
an international body. At the same time,
the hon. Member knows that as far as
both traditional and pon-traditional items
are concerned, we are trying to expand
exports, We have done considerably
more as far as non-traditional items are
concerned.

We hope that with the 7 per ceat
increase of exports in the Fourth Plan,
we shall be doing better than what we have
done yet,

=it fra 97 @1 ;. gewe AgEw, AQ
ara ol arw A g€ #ar 7 qgRy
J difare FY 457 ¥ FE W arq TOTE
2 fr 3o qow g 7 ¥ 1 q3de
a7 §IT TGS AT F TET @A ?

SHRI P, C. SETHI: I have replied
to it, It is done by a bilateral exercise
between the two countries and not through

the agency of the International Monetary
Fund.
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SHRI LOBO PRABHU : In respect
of foreign exchange res:rves, it was in our
favour by Rs. 850 crores at the time of
Independence and today it is againt us
by 7000 crores. This has been due mostly
for industrialisation which is working only
at half the capacity. Another fact is that
the gap in respect of foreign exchange today
is to the extent of Rs. 500 crores according
to the latest figures of exports and {imports,
You have got foreign exchange reserves to
the extent of the same amount.

In the circumstances, I would like to
have an assurance from the hon. Minister
that there should be no pursuit of foreign
loans as if that is an achlevement by itself.
We do not want to add to the debt that
the future generation has to pay in respect
of investments which are of no importance
and which is only adding nearly hundered
per cent to the existing prices as compared
to the world prices.

SHRI P. C, SETHI : The hon.
Member knows that there has been un-
favourable trade balance in respect of India’s
exports and imports. It is true that while
the amount was Rs., 921 crores in 1966-67,
it has come down to Rs, 502 crores. Then,
the question of loan payment and interest
payment is also there. According to
the calculations and exercise done in the
Plan document, we hope, by 1978-79, the
adverse balance of trade will be done away
with. So far long as the adverse balance
of trade remains, so long as we have
the liability of paying the loans and interest
thereon, to that extent, we will have to
depend on foreign assistance. But that is
comparatively going down as compared to
the Third Plan period.

Cash Relief to Riot Victims in Gujarat

*304. R. BARUA : Will the Minister of
FINANCE be pleased to state 1

(a) whether it is a fact that the
Government of Gujarat have decided to give
cash relief to the riot victims;

(b) if so, whether the State Government
has asked the Centre to give loan or aid to
meet this demand;
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(c) if so, the reaction of the Union
Government; and

(b)

the total amount to be given to the
State ?

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. K. KHADIL-
KAR) : (a) Yes, Sir,

(b) Yes, Sir.

(c) and (d). The Government of India
have informed the State Government that
any reasonable request for assistance towards
expenditure on relief measures necessitated
by the disturbances would be considered by
them, keeping in view the needs as well as
the financial position of the State Govern-
ment themselves.

SHRI SEZHIYAN : What about (d) ?

SHRI R. BARUA ; There are two

aspects here. One is immediate relief and
rehabilitation, Second is to rehabilitate
those persons who have lost  their

professions. Is there any scheme prepared
by the Government for this purpose and the
amount proposed to be spent? What
immediate relief has bcen given ? Secondly,
how much relief has been given for the
purpose of rehabilitating the riot victims ?

SHRI R. K. KHADILKAR : So far as
the rehabilitation programme is concerned,
it has been undertaken by the Government
and they are giving cash relief of Rs. 500 to
every family which also gets Rs. 500 from
the Prime Minister’s Relief Fund.

They are also getting a loan of Rs. 5000
at the rate of 4%, and the banks are also
advancing loans at 6. This is the
position. (Interruptions)

SHRI R. BARUA : What about people
who lost their jobs ?

SHRI R. K. KHADILKAR : It is
entirely a State matter, But even then as I
said, the State Government is giving a loan
of Rs. 5000 at 49, and banks are also
advancing loans at a concessional rate of

6%, wh it is requested






